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wwwa Haryana State Pollution Control Board,
s 2t SCO 161 -, 162,163 SECOND FLOOR SECTOR 20, HUDA KAITHAL
3 Email-hspcbrokai@gmail.com

l To
| The Registrar,

National Green Tribunal,
New Delhi

Sub : Regarding the submission of Status Report of Joint Committee
in Original Application No.1014/2024 titled as Satbir Kichhana
Vs State of Haryana .

Ref: Order dated 04.11.2024.

Kindly refer to subject noted above; the Hon’ble NGT in its order dated
04.11.2024 in 0A No. 513/2023 titled as Sandeep & Anr. Versus Union of India &
Ors passed the following directions:

1. A letter petition dated 13.12.2023 sent by Satbir Kichhana, resident of House
No. 1454/23, Kaithal, Haryana has been registered as Original Application
(hereinafter referred to as 'OA’) under Sections 14 and 15 of National Green
Tribunal Act, 2010 (hereinafter referred to as NGT Act, 2010°) in exercise of suo-
moto jurisdiction, in view of law laid down by Supreme Court in (2022) 13 SCC 401,

4~

3. In our view, complaint made in the present letter petition, at the first instarice,
needs be addressed by concerned district authorities and if they find any violation
of environmental laws, appropriate action shall pe taken by said authorities in
accordance with law.

4. In view, thereof, we hereby constitute a Joint Committee comprising Divisional
Forest Officer, Kaithal; District Magistrate, Kaithal; and, Haryana State Pollution

Control Board.
5. District Magistrate, Kaithal shall be nodal agency for coordination and

compliance.

6. Above committee shall collect relevant information and if finds any violation of
environmental laws including cutting of trees, would take appropriate remedial,
prohibitive, preventive and punitive action in accordance with law within tivo
months and submit a compliance report with the Registrar General of this Tribunal
who may place the matter before Bench concerneg’, /f any further order is required.
7. With the above directions, this original application is d/sposed_of. _

8. A copy of this order be forwarded to Members of the Committee for compliance

by email”.



As per direction issued by Hon'ble NGT in said matter a letter was sent to the
The District Magistrate, Kaithal vide this office letter no. HSPCB/KAI/2025/939

dated 30.06.2025. The District Magistrate, Kaithal nominates District Municipal
Commissioner,

Kaithal on his behalf as member of Joint committee and Joint
Committee of following Officials were constituted:

1. District Municipa| Commissioner, Kaithal
2. Regional Officer, HSPCB, Kaithal
3. District Forest Officer, Kaithal

The committee Was inspected the site as mentioned in the complaint on
25.07.2025 and

s _ _ during inspection no such activity i.e. Cutting of trees were found
2 snte.. F_mal Joint inspection report of committee was received from the Deputy
homm'ShS'Oner, Kaithal vide letter No. 22192/MA dated 25.08.2025. Copy enclosed

erewith,

Submitted for kind consideration please.

DA/ Copy of letter dated 25.08.2025.

Q Regional Of 3r

Kaithal Region
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/ ' - Regional Office

Haryana State Pollution Control Board,

o~ "7; O 161 - P, 162,163 SECOND FLOOR SECTOR 20,1110 KAITHAS
. Email-hspcbrokaifnggmail.com

= "1 7). C \_..M
W2025/ (1\ \ Dated: 30\06\‘@?%“-.“___
B The District Magistrate,
Kaithal.
i i he matter in OA, 1014/202

’ int inspection in t 4 titled as Satbir Kj
Sub: €/erus State of Haryana. chhana
Ref: Hon'ble NGT order dated 04.11,2024 received through Email on 30.06.2025,

In this connection, it is s‘ubrn'itted that Hon'ble NGT has passed 0
04.11.2024 in the matter of Satbir chh‘hana Versus State of Haryer:)na. (Copr\;jeorf iaréic,j—
enclosed). The operative part of the order is as follows:-
"1. A letter petition dated 13.12.2023 sent by Satbjr Kichhana, resident of House No,
145A/23, Kaithal, Haryana has been registered as Original Application (hereinafter referreqd

WO as 'OA’) under Sections 14 and 15 of National Green Tribunal Act, 2010 (hereinafter
referred to as NGT Act, 2010°) in exercise of suo-moto jurisdiction, in view of law laid down
by Supreme Court in (2022) 13 SCC 401, Municipal Corporation of Greater Mumbaj v,
Ankita Singha & Ors,
2. Complainant has said that in Sector 18, Kaithal, Main Karna/ Road, about 240 square foot
of the area, adjacent to the main front, is green belt, As Per revenue records, 35 meter
green belt is there which is also mentioned in the revenue records. However, by

green trees have been cut and proceeds have been sold, No action has been taken by the

concerned authorities despite complaint, 2

3. In our view, complaint made in the present letter petition, at the first instance, needs be

addressed by concerned district authorities and if they find any violation of environmental

laws, appropriate action shall be taken by said authorities in accordance with law.

4. In view, thereof, we hereby constitute a Joint Committee comprising Divisional Forest

Officer, Kaithal; District Magistrate, Kaithal; and, Haryana State Pollution Control Board.

5. District Magistrate, Kaithal shall be nodal agency for coordination and compliance.

6. Above committee shall collect relevant information and if finds any violation of

environmental aws Including cutting of trees, would take appropriate remedial, pr ohibitive,

Preventive and punijtive action in accordance with law within two months and submit a
compliance report with the Registrar General of this Tribunal who may place the matter
before Bench concerned, if any further order is required.

7 With the aboye directions, this original application is disposed of,

‘ A‘/copy of this order pe forwarded to Members of the Committee for compliance by
ail”,

. i f for
" In view of the above, it is requested to kindly appoint an officer on Ygluer f\t:é:\_aé)e”“
5 e joint Inspection, so that action taken report can be filed before the Hon
fithin Prescribed time period

Kaithal Region

Endst, N, Mo -y, Dated: 3°)D(Fl?r%%§on oot el
ECeg A copy of above is forwarded to followings for In ‘/ !

1.53*1% action pleage, ;

2, Tﬁe €mber Secretary, HSPCB, Panchkula

¢ Divisional Forest officer, Kaithal, Raglomdl
Kaithal Region
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; Court No~g™
W'\)/ ﬁ,J*XV BEFORE NATIONAL GREEN TRipyy,,,

PRINCIPAL BENCH, NEw

W DELI

Original Application No. 1014 /2024

o W‘m

Satbir Kichhana Applicant
Versus
State of Haryana

Respondent

Date of hearing: 04.11.2024

CORAM: HON’BLE MR. JUSTICE SUDHI

R AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None

Respondents: None

ORDER

1, Aletter petition dated 13, 12.2023 sent by Satbir Kichhana, resident

of House No, 145A /23, Kaithal, Haryana has been registered as Original
Application (hercinafter referred to as ‘OA’) under Scctions 14 and 15 of
National Green Tribunal Act, 2010 (hereinafter referred to as NGT Act,
2010 in exercise of suo-moto jurisdiction, in view of law laid down by

Supreme Court in (2022) 13 scc 401, Municipal Corporation of

Greater Mumbai v, Ankita Singha & Ors.

. ; . P
2. Complainant has said that in Scctor 18, Kaithal, Main Karnal Road,

about 240 Square foot of the arca, adjacent to the main front, is green belt.
As per fevenue records, 35 meter green belt is there which is also
Mentioned in the revenue records. However, by manipulation of Subhas
(Patwar i) and Ramsaran (Patwari) in revenue records, green belt has been
d8maged under (e orders of Sudhesh Mehra (Tehsildar) and large number

of green trees

acti AS
wen sold, No action he
8 have heen cutl and proceeds have been sold

" , ' 0 laint.
been taken by the concerned autherities despite compla
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with the Registrar General of this Tribunal who may place the matter before
Bench concerned, if any further order is required.

7 With the above directions, this original application is disposed of.

8 A copy of this order be forwarded to Members of the Committee for

compliance by email.

Sudhir Agarw 1, JM
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Dr. Afroz Anmadg,
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